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IN THE GEr^irau. ACiiZNXsray^ivE tabunal,
pain:;ipal bench,

NEW DELHI.
• * « »

Dgte of Decisions ^ ^

OA 1008/92

PRADEEP KUMAA TALUQpAA ... APPLJCaNT.

Vs.

Lt. GO^CRNER & OTHERS ... RESPONDENTS.

CJDRAiit

THE HON'BLE SHRI J.P. SHaRMA, MEMBER (j).

Fsr the Applicant SHRI C.N. REDDf.

Per the Respendents ... SHRI GAJRAJ SINM.

1» Hhether Beperters ef lecal papers nay be
allewed te see the Judgenent ?

2. X. b. x.f.rr.d t. the !Up.rt.rs .r n.t ? ^

- •'-"-0-®LEJ4_E_N_T_

(DELI\e{CQ BY UON'BLE SHBI JJ>. SHARMA, tEMBER (j).)

Th. 4)pllc.nt rr.d.*p Kunar TaXuqd.r h«l applied f.r

c.^>aasi.nat« app.inti»nt .n 30.12.90 t. th. S.errtary, Delhi

Adeiniftratlon en the gieund that his wther Srt. Neell«a
Taluqdar, W>e was werklng as a Water We.ar. in Gevt. Girls'

S.ni.r Secendary Scheel. Ashek Nagar. has been .adlpall, feun
nst fit *r service and se en ™ediral g«und was retired

fre. service w.e.f. 30.4.9O. The applicant, therefeie.

ic
•••.2e



v

- 2 -

alleged that the faaily has iomediate need ef help an^~9ieuld

be given cenpassienate appeintment. Since the applic nt is

the eldest sen and is urveopleyed, he sheuld be given a

suitable Class»lll er Class»IV pest. The re present at ien

ef the applicant was rejected by the Delhi /dministratien

by the iapugned erder dated 12.7.91 and the appea preferred

te the Delhi Actainistratien was ase rejected by the erder

dated 11.10.91 (Qicuaient«.X and Decunent-II) • In this

applicatien, the applicant has claiaed the relief that the

case ef the applicant be censidered fer any suitable Greup-C

er Greup-0 past by the respandents and a directian in this

regard be issued.

2. Th. «>plic.nt strt.d th.t the o,th.r .f the eppXioant

suffers fi.»'Ch»nic Schli. Phr.nia' and she „as ales

hespitalised. The appXlcant has anether br.ther Pranab Kuaiar
Talucdar. .d,. i. nving separately .nd i, ..pi.y^,. a

ale. the case .f th. a»,llcant that .ne Shri A.K. Gh.sh is
his st.p fathsr .h. liveawith his «th« since 1971 but
*»xt.d her in x«,. y,.

children, ihe applicant Bade fieiMrd«ae several lepresentatiens but

te no effect.
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3. The zttspendents centested the tipplicatien and sta^d

that the applicant has nat ceae with clean hands n»r he

disclesed the full details ef the fmily in his xepxesentatians

te the Delhi Adnlnlstratien. The lespendents stated that

in erdar te get a clear picture ef the family ef the «^plicant

an inquiry was nade by the Bied and Supply Department and

they infemed that Bation Card was earlier in the name ef the

applicant and his brether Pranab Kumar Taluqdar, vhe weie

shewn as sens ef Shri A»K* Gbesh and the name ef their aether

is written as Smt. !^ell«a Ghesh, the Feed Card .735852.

Subsequently the applicant surrendered this card en 1.6.90

md B»d Gird M.^740 was issued in the nan. .f Snt. N>.liaa

Taluqdar in S»pt.i«b.r, 90 at the sane address with anether

aentxr Prade*. Kirtar. her s.n. This was issued .n th. basis

.f surrender certificate fre. Calcutta, a „as further

infex«d by the Baed Departaent that anether Feed Card Ma.

405443 was issued te ene Shri Pr.nab iftssar ^e Shri A.K. a„^
in ^ril. 89 after dieting his n«e fre« the Feed Card
He .739852. It was «lee breught te the ™tice ,f the

adsinistratien that the first husband ef Sot. Neelia, „„
Shri Biaial Chandra and after his death Shri A.K. Ghesh is
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th« second husband, wh# is livingi and alive* It is fuj
V

stated that sther sen ef the retired Gevt. servant is MpUyed

in the Bank. In view ef this, the applicatien was rejected*

4* I have heard the learned eeunsel fer beth the parties

at length and have gene threugh the xecerds ef the case* The

instructions ef the Gevt. ef India fer ceqpassJLenate ippeintaent

axe centained in OM Ne .14014/6/86 Estt* (O) dated 30.6.87.

The instructiens laid dewn that ceopassienate appeintnent can

alse be given in case ef a Gevt. Servant whe en aedlcal gxeunds

^is pxeaaturely retired. Heweeer, the facts remains that the

applicant has net oeme with clean hands because the applicant has

cencealed the main facts in the applicatien itself. The

pat.rnity .f lh. applicant is stUl daubtful. In th. i»ti»n

Card, lAich was in th. nan. af a,ri A,K. Gh.sh, (*.735852. and

was till lataly b.lng used by th. famUy .f th. istired G.vt.

..rvant, Th. „pHcant as w.H as his btathar ai* shawn as

sans af Shri A.K. Gh..h. Sscndly. th. .th.r s.n Pranab Kumar

was issusd a fr.sh Hati.n Card in AprU. 89, F..d Card 1*.

405443. and th. nam. af his fath.r is Shri A.K. Ghash. Th. a„
af th. applicant is shawn as 35 ysars and th. a,, af th. ».th..
i* SO y.ars. This as. ciaat. s.« daubt as ta ,4,.th.r th.
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applicant barn by the fanaar husband ar is tha

Shri A.K. Ghash. In tha applicatian filad by tha applicant

aarliar, tha nama af the fathar was nat written. Instead

that,
af/jthe nana af tha mathar was aantianad in the sen af calumn

subsequently this was aoended and the nameaf Shri Biaal

Chandra was writtan as san af. This gaas ta shaw that the

applicant has nat caae with clean hands*

5* The learned caunsel far the applicant has stressed

that tha appaintioent be given ta tha applicant an the basis

af law laid dawn by the Han*ble Supreaie Caurt in tha case

af Sushna Gasain Vs. DDI (AIR 1989 SC 1976) and in tha case

af Phaalwati Vs. UDI (HLR 1991 (2) 115). The facts ef bath

tha cases are different. In the present case the applicant

has nat disclased the family, its status and strength. The

applicant is the anly dependent an the retired Gavt. secant.

*dJa is alsa getting pensian. The applicant has alsa crassed

the age ,f 35 years , as per his ewn shewing. The *plieant

has als. filed a oepy ef the applicatian f.ia f.r ebtaining

algration certificate and it bears certain n.tings that the

applicant appeared in 1977 with Bell %.48241 and he faUed

if-
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¥*iile in the fera it is shewn th*t the applicant

in 1978 and Sell l%, is shewn as 21371.

6. Having given a careful censideratisn te all these

aspects theugh it cannet be disputed that the nether ef the

applicant has been made te retire i pi»«atuzely en medical

gi»uiids but y.t h« has n.t aad. .ut a casa t. int.rf«a with the

erder passed by the respendents.

7. In view.f the ab.» facts, the present appHcati.n

is dlsBissed .n the greund that the applicant has nst c.«

with Clean hands and suppressed nateria facts b.th fre, the

Trlbuna as well as fren the respendents.

i J-P.
ACiBEa (J)


